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No. NCLT/ MB/I&BC/ Vandana Udhrog /2018/{f
To
Shri R. Sreekara Rarr

Deputy General Managcr.

Insolvency and Bankruptcy Board ol lndia.

7rh Floor Mayr Blrau an.

Shankar Market. Connaughl Circus.

New Delhi-l 10001

Date:31.01.2018

Subjcct: Rcqucst to rcllace the IRP and appointnrent ofRP in the matter

Rei:. ('.P. No. 1045/I&Bl'/\f L-I, MB'MAH,'2017

in thc nratter of \l s \ .nxl.[la trdhyo!:
\s.

Mrnush Cl,nrnroditit:s Ltd. & Ois

With ret'crcnce to tlrc subjccl .itcd I hl\c t(r state lhat this Registry has bcen dirccted hy

Coun \o. I ofN('l-1. \lurnirui Bener lrr orr[r tlrted il-(]l-l0l8l() rcler ll)c case gi\ en bclo$ to
Insoh'cncl and Bankruptcr B()ard ,,t lfdlil. li)r replaccrnent ol namc ol- lnlerim Rcsolutioll

Protassional (lRP) with Rcsolution Pr',rtr.siiorel (l{P ) an(l to ippoint hinr ir thc li)llo\\'ing ntatter':-

Sra

Yours Faithfullv

\,g_

C.P. i\o. I (,.15 I &BP \( l- I \18 \1.\H l0l7

Thc cop,,- ot the orl0r rhted il 0l-ll)ls llrsscd b.i (i)u( No.l o1 NCt.l. Murnhai Bcnch in

the said lnsol\cncv Petiti()lr rs cllcloscJ lor ruur lind pcrusal.

ln vicrv of ahovc suhnrission I iLnr (lirectcd t() requcsl )ou to kindlv appoiDt Mr. Aflin Kumar

as an Resolutiol Profcssional (RP) i]r place ol lntcriDr Resolution Prot'essional (lRP) Mr. Adcsh

Kumar Mehta in above rctcrrcrl nraltcr u r(lcr inir)lntion to this Bench.

(V. S. HAJARE)
(DEPUTY DIRECTOR)Encl-As above



L
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CoRAM: Present:

c.P No. IO45/(MAH)/2017

SHRI B.S-V- PRAXASH KUMAR
MEMBER (.')

ATTENDENCE-CUM-ORDER SHEET OF THE HEARINC OF MUMBAI BENCH OF
THE NATIONAL COMPAI{Y IAW TRIBUNAL ON 3I.OI,2018

SHRI V, NALLASDNAPATHY
MEMBER (T'

NAME OF THE PAR'TISS: Vandana Udhyot Lrd.

Manush Cornmoditics Ltd & Ors.

SECTIoN oF THE COMPANIES ACT: I &, BP Code 20 16
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L I' lL l: INill'\( I I \1R \l \Il l0l-

Thc Counsel appearing on behalf of the Committe€ of Creditors has mentioned that

this Bench passed an order on '13.t1.2017 for rcplacernenl of lnterim Resolution Professional

r|ith Resolution Professional but that o.der, ihe Registn,not being rble to trace it our so fa.,

ht' savs, intimation lras not tone to $BI for recolntrendation of the name of the Resolution

professi()nal.

In vieu of the submissiqls made bv the Cou.sel appearing on beha lf of the Committee

of Creditors, when this Bench enquired about this issue, the Regist.v has conlirmed the

information given by the Counsel ap;raring on behalf of th! Committe{ of Credit()rs raying

that the Rcgistry could not trace out the said orde. despite the Registr,v made all cflorts to

l(a:ate that order.

In the ltght of this lactual asFct, for the Resolution of the Committee of Crcditors is

on record rcoecting the approval lor replacernen: of the IRP narnely Mr. Adesh Kumar l\,lehta

ri ith RP namely Mr. Arun Kumar (Regstraiio.r No-DBL/IPA-{XB/IP-N003},2017- I n7 | 023))bv

the Committee of Creditors, Oris Bench hereby has tiven dircctions to the Registr.y to

communicate to IBBI for recommendint th€ narrE already sut8est€d by Ole CoC and place

before this Bench wi$in l0 days herof.

sd/ _

V. NALLASENAPATHY
l\tember(Technical)

sd/ _

B, S, V, PRA(ASH KUMAR
Member oudicial)


